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ORDER (ORAL)

(By Hon'ble Mr. Justice V. S. Malimath)

When this matter was taken up, Shri Roraesh

Gautam, learned counsel for the petitioners, at

the outset submitted that he has been informed by
\

the wife of the petitioner No.l that her husband has

died long back and that the petitioner No. 2 has

retired and his whereabouts are also not known.

The learned counsel in the circumstances submitted

that so far as the first petitioner is concerned,

there is nothing that he can put forward, he having

died and that for want of instructions he does not

propose to continue to appear for the second- petitioner

either.

2. In the circumstances, while the application of

the first petitioner has to be regarded as having

abatted, the application of the second petitioner is

dismissed for non-prosecution. No costs.
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